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(Hon'ble Mr. Justice V.S. Malimath, Chairman)

. These matters now stand concluded by  the

: jyidqgmnt. of the Supreme Court in Civil Appéal No.2736

of 1991 bstween Dr. S.M. Ilyas & Ors. * Vs. ‘The
Indian Councri of Agricultural Raé@art:h & Orzs. &s the

privciple of  law has bheen  laid down in the said

dexrision, the benefit has to be given to every one to '

whom thie ssid principle applies. Shri- Sikri, learned

cxnu‘xj-s;e.’t for the  respondents rightly émi fairly

submitted that they are bound to extend the benefit of
“the said decision - to.masai@ver among the petitioners

becomas entitle to the said benefit on assessment of

the relevant facts.  In view of this clear position,

nothing survives- to bhe adiudicated upon  in  these

' procesdings  except. to make it clear that the benefit
c)f the judqement shal 1. be made available {:9 every. one
s who qualifies for such  benefit, j.nqludim _ the .

- petitioners.
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o Cwi th these _ohservations all the Original

LAY

‘/ Applications stand disposed of. Mo costs.
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3. fast a cony of this Judgemwent be placed in

all the case-files of these OAs listed together.
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